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CENTRAL ADMINISTRATIVE TRIBUNAIL
GUWAHATI BENCH .
©Figinal Application No., 169 of 2000
» . 20.11.01
Date of DeClSlonoooonccaoacoo
Hiren Ch.Shome and Others
- - % - e ; T - e am o m. mmmmmmm Petitione;(s)
: ' 5
. M r.BeKeSharma, Mr.S.”arma.
e b -~ w AdVocate for the

Petaitionar(g
~Versys= '

Union of +ndia & Ors.

A Bl -~ - Respondent ! )

. e DA o = I
e T T T e e e L L _Advocata for the

Re spondent { o)

& MReJUSTICE D.N.CHOWSHURY ,VICE_CHAIRMAN
7. “THE HON'BL:

. AT IVE MEMBER
THE H N*BL® MReKeKes SHARMA .A‘DMISIST RAT Y .

-

1. Whether Repofters of local Papers may be allowéd to see the
Judgment » .

2. To ke referred ty thi2 Repor:er Or not ?

4, Whether the Jngmenp is to be circuléted-to>the Other Benches ?

Judgment delivereg by Hon'ble ; VICE.CHAIRMAN -



CENTRAL AUMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No.169 of 2000

Date of Order: This the 20th Day of November 2001

HON'BLE MReJUSTICE DoNoCHOWDHURY ,VICE.CHAIRMAN
HON'BLE MReKeKeSHARMA ADMINISTRATIVE MEMBLR

1. éhri Hiren Chandra Shome & 15 Others.

(All the applicants are presently working as Telecom
Techinical Assistant (1TA) under the Respondents.

By Advocate Mr.B.K.Sharma, Mr.S.Sarma.
=VsS=
l. Undon of India,
Represented by the Secretary to the Govt of India
Department of Telecommunicatione.
Sanchar Bhawan, New Delhi.

2. The Chief General Manager(Telecom)
NeEeCircle, Shillong,Meghalaya .... Respondentse

By Advocate Mr.A.Meb Roy, SreCeG.S5.C.
ORL & Re

CHOUDHURY ,g(VC) ¢

The applicants, 16(sixteen) in number are presently

working as Telecom Techinical Assistant({TTA) under the

" Respondents. They have appraoched this Tribunal with common |
grievance, Sifee kr T.h eir gtr};.eev};ilciee g rseeOLlsgi?ﬁti 12?;1{3:1}-1% aal;.;sp?l. i%aa“}x% s
are accordingly granted liberty to contest tﬁeir cage in a
single application.

We have heard Mr.S.Sarma learned counsel for the
applicant and also Mr.A.Yeb Roy, Sr.C+GeS«Cs for the res-
pondent.

The applicants claim for promotion against the

vacancies of JTO those available in 1996, that is prior to

N\//’//ﬂeming into force of the Junior Telecom Officers Recruitment

contd/-
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Rules 1999,

By the common Judgmenr and Order dated 15th March
2001 in CeAeN0,143 of 2000 direction was given to the
respondents to examine the matter of promotion afresh
in the light of observations made in the aforement ioned

in the light of _
O-Aaﬁgnﬁ Rule 7 of the Rules indicated in the aforesaid .
Oe«Ae 1t was also ordered that if the respondents at all
invoke Rule 7, in that case the said relaxation .was: not
onlgize confined to the 10 applicants of the aforesaid OeAe.
alone and it wd;ifdb‘e:made applicable to all persons similarly
situated., The ﬁresent applicants are similarly situated per=
sons. Accordingly, we order the applicants to file represenw= '
tation before the authority alongwith the copy of the
Judgment passed in O.A«No.143 of 2000 within 4 weeks from
the date of receipt of this order and if such representa=-
tiongggkfiigggthe respondents shall examine the matter and
shall tzkeV;;cessary steps as per law. We direct the
respondenﬁs to allow the applicantsto appear in the
screening test for promotion to the post of JTO,
The application is disposed of to the extent indica-

ted. There shall however, no order as t0O COStSe

L_\b&L\o\hN\’o

(KeKe SHARMA)

ADMINISTRATIVE MEMBER (D¢ N.CHOWDHURY)

VICE.CHAI RMAN
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CBEFORE THE CENTEAL ADMINISTEATIVE TRIEBUNAL R
GUWAHATI REMCH '

S Aotharstia

(an application under aectimnilg'gf the Central Adminigtrative
Tribunal Act.19803 -

0. AN, .Zq,nﬁﬁ“;,;n. af TOBE

CBETHWEENS

n

Shri Hiren Chandra Shome.  ©
Shri L. Rougemel. '
Shri Swapan Chakraborty.
Shri Frabhas Chakraborty.
Shri-Deep Ch. Fachari.
Shri Chnadra Eumar.

Shri L.Fy Naga.

Shri E.T. Angami.

Mres. Abeni Ngullie.

1@. Shri Eanjit Sarkar.

11. 8hri Dulal Fegu.

1%, Shri D. Halder.

i®. Shri Nending Dollo. ,
14, Shri F.K. Sanayaima 5ingh.
15, Shri A.K. Mahendra Singh.
16, Shri A.K. Iboholbi Singh.

a 2

"

B a o

OOL0 s O L D) e

§

..=n..=&qﬁpplicant5,

"All  the applicants-are presently woirking as. Telecom.

Technical Asstt. (TTAY  under the respondents.  The applicant:

. v

are presently working under TDM (Nagaland), appli-

[S23

numbers 1 to

- cant  Noo 10 is presently under TDM (Shillong?, applicants Nos.

11 and 13 are working under General Manager. Telecom. Arunachal

Fradesh and applicant Moo 14 to 16 are presently working “Linder

- General Manager Telecom., Manipur.

44

1. Union of India, : _
Fepresented by the Secretary to the Govi.of India,
Departmept. of Telscommunication. :
Sanchar Bhawdan ; New Delhi.



3 o
2. The Chief General Manager, (Telecom)
MN.E.Circle.
Shillong Meghalaya.
' crxxanaseas. EEspondents.

N

DETAILE OF THE APFLICATION

1. FEAETICULARS OF  THE ORDER QBA&N8T WHICH. THIS APFLICATION IS

MADE :

This applicaticon iz not directed against afy particular

srder but has been made against the action of the ressondents  in

not allowing the applicants to appear in the Znd SGocreening Test
for  the post .of Junior Technical - Officer, (JTO) held  on

+

£9.4.2808. This application is also made for  an appropriate

direction to the respondents to allow the applicants to appear in’

gzt for promoticon Yo the post of JT0

H
H

the aforesaid 2nd Screening

constituting  supplementary ts

]
i
1]

toand after successful completion
=t the said screening test and after following the due procedure
of promoticon including training, promote them to the post of JTO.

2. LIMITATION:

The applicants declare that the instart application has
been filed within the limitation period prescribed under section

21 of the Central Administrative Tribunal Act.1985.

S. JURISDICTION: L

-
L
uy

case is within the jurisdicti=n  of the Administrative
Tribunal.

4. FACTS OF THE CASE:

4.1. That the applicants through the present azplization
have challenged  the illegal action of the respondents in not

allowing them to appear in the Ind Screening Test far promotion

. -

The applicants further declare that the subject matter



b

-

to Junior Telecom Officer CITOY; for which they arve zligible.The

pplicants have alsc praved for a directicon froam  bthe Hon'ble

i1}

Tribunal to the respondents for allowing them 4o appear  in  the

said I nd screening test for promotion to the post of  JTOD, by

constituting SupplemEntary BCYRening cmmmlftee ernc  test held on

29,4, 2000 1Pd after surcesstul completion of

pray  for a further directicn to the respondents Tz send them  to

the ftraining and thereafter promote them tao the post oof Junior

-

glecom  Officer, (JTOY . A

o

ot

the applicants are =1l eligible for
the said screening test and arcmrdquly the :.apunu nts  have
invited their dppllr“tlnn far the said screening tost, Howeveri

cheduled date of the st was postponed for three times

arnd  the FESEJndEﬂtS finally vescheduled the caid test 7 on

2R 4. 2000, The applicants o WpﬂfPhEPJ;HH o f re:empv of the hall

pevmit  have been prepared themsslves s thEVEF;_ﬁQ hall permits

hig is the crux of the matter for which the applicants
Rave filed the 1ns*ant ﬂpplliﬁ ion seeking an appropriate relief

from the Hen’ble Tribunal.

4.2, That the all applicants are ritizen ot Indisa’ and as

such  they are entitled to all the rights and profeciicons as

ndia and laws ‘ramed there—

i

iaranteed under the Constitution of

under. The 1nhtant applic q%zmn has been filed by 15 agpplicants

seeking & common relief arising ocut of a common cause of action.

them to join to gather in a single application invﬁking the ERule

4 (5 tas of the Central Administ ative Tribunal Frocedure)

Fules 1387 to minimise the number of litigation as well as  the

i zhmntfnre¢ they pr ay befors the Hum ble Tribunal o allow



cost of tﬁe application. :

4.3. That the applicants are all at present working as.
Telerom Technical Asétt (TTA? andlare posted at variﬁua:;laces o f
N.E. Tircle under the r:abamdemt Mo =. and they arve all Qualified
for promotion to the post of Junior Telecom Off:ecar (JTO)  under

S

 the 25% guota. In this conmection it will be periinent to rention
[ ) : .

here that the raspondents have laid down the guota for promotion

{3
A

0

¥ (Promotionall; 15 % {(Departmentxl

£t the post of JTO &
campetitivé_Examinatianﬁ and S@ % (Dirzct Recruitment). This has
heen made for allaQing better promoticnal avenue as presently
there 18 N other PFDthiDﬂal avenue for the applicants. This

‘decisicn has  been made by the respondents pursdant  to various

levels of meeting held for that purpose between the staff side as
well as the office side.
4.4, That the applicants after successful completicon of  TTA

svamination submitted their applications for appearing in the Znd

Screening Test for the post of JTO to the respondents N 2 . But
£i11 date nothing has been done so far in the matter. NMeither the

1]

or
o

L

respondents  have allowed the applicants o appeay in. 2 sail

tezt nor they have rejected the applications filed oy the  appli-

4,

cants. The applications filed by the aoplicants have been dully
forwarded by the respondents authority to the concerned heads. In
case of other  similarly situated employees like that af the

applicants have been issued with hall psrmit and syliabus but in

-ase of the applicants notHing has been supplied to them. In fact

L . .

there, are sufficien

iy
ot

numbers of vacancy under the respondents

showevaer, the respondents have not yet issued any ovder rejecting

the candidature of the applicants.



g

test without prior approval

_s - \

£

e D. Thot the applicants beg 5o state that She priocy to the

i
.

said Ynd screening test, the resaondents have Feld the Et.

screening  test  and at that time the vatancy positica was  not

B

looked intaz for the same. The quelified emdloyvees of the said

screening test will be sent for training and thersafter only the

osting will be given to them and that too subject o availabili-

fead
L

of  vacancy. The process of selection iz a fime consuming
procedure and normally it takes years for th: same =5 the quali-

fisd persons of the screening test will be ‘serns for training in

-

crder of  seniority  in a phase wize and will be accommodated
subject to availability of vAaTaniy. In case any vacancy arises in
/ .

the  Dept., the gualified and trainsd perscons gets his promotion

fud

and  that too in arder of seniority. It is alszs gpertinent to

mention here that the under the respondents Na 3 there are

numbers of vacancy exists in the said cadre.

4.6, That the applicant begs to state that  the -respondent

the applizants for tre seid screening

v

£

T

Jomdd

have viriteally dies

o

form the higher authovity who  framed
the policy for such promation, and bhe reascn for such depriva-

Y

tion has also not been assigned by the respordestz by issuing any

i

—
1

tder. As stated sarlier the sorzening test in gquesiion is sched-

will finalised

bl

f

wled to be held on 29.4.2000 and the said test

after a lorg time . Thersafter the Trd phase for t%aining will

wmmeand thereafter only the promotion arder will be issued and

this will take vyears for its finality and in thz mean time

numbars of © vacancies  will occur in additicos b the wisting
vacancies.,
The applicants pray before the Honfhle Tribunal for an

appropriate  dirvection & produce all  the relevant  documents
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’ .
which was dl&p“" o of by an order dated 19.7.9% .,
Lopies of the orders dated 27.1.95 and SB.1.35 are

1

7 Lannexed

r
M

rawith and marked as ANNEXURE-1 and =

respeotis

s
3]
L
»

The applicant craves leave =f this Hon’bie Tribunal to

praduce the said copy of the Judgment and crder dated 19.7.95

passed by the Hon'ble Frincipal Bench =f the Hornfble TrlbLnal at
© .

the time of hearing of the case.

4.3, . That the applicant begs to state that similar . matter

g Earnakulam Berich of the Hon'hle Trib—

camg up before the Mon'h

unal (0.A. No 27 of 19957 and the Tribunal was pleassd to disposes

>f  the éaid O.A. on 5.7.9% divecting the respwndentﬁ'tm dispose
of  the repres ewtar‘unz filed by the applz-art of tbélﬁaid 0.5,
étccréinglyvthe respondents disposed of tne,represéntations filed
by the said applicants vide order dated 5.1.96 in their favaour .

The applicants craves lgave of the Honfbie Tribunal to

o

produce  the copy of the zaid order dated 5.1.96 at the, time of

hearing of the case.

4.1@. That the applicants heag ha

to state that all 4
applicants in G.A. No 13 of 1995 are similarly situated like that
of them and as surch they are also entiftled to the sinilar relief.

It is notewarthy o menticon here that the applican s din 0.4, No

12 of 1995 had to approach the Hon'ble Tribunal a0ain by way of
H = Y
filing O.A. No 187 of 1996 zeeking & direction from the Hon'ble

ribunal for, dmslnrdulun of the result of the lst aoregening  test

1

arnd  the Hon'ble Tribunal after hearing the parties to that pro-
cEeding was pleased tao dispose of the said 0.0 by judgment and

order  dated 18.8.98 directing the respondents to take all the

2ressary follow up action for the promotion to the post of JTO.



,_{,'Q- N o $

A copy of the said order dated 18.8.98 passed in

0.6. Noo 187 of199 is annexed hervewith and marked

4.11. That sthe applicants beg to state that in view of the

.

aforesald factual position it is crystal clear that the respon-

dentz have acted contrary to the settled position of  law  in

izsuing the impugned order. The respondents  have virtually

blocked the fubture avenus of promotion of the applicants and  the

sther  similarly situated smployees i,e, the employees who got

[

chamce in the Ist screening test for promobtion do the post of JT0

]

are  now far ahead of the applicants in the cadre of JT0 whersas
the applicants are still fighting for their promotion to the post
ot JT0. In case the action of the respondents are not set aside

andg guashed the avenue of further promotion due to the applicants

s, ‘.

L
3
-
T
-
i

%ill oe blocked as there is no ocbher way of promcotion in the

I“X
i
oy
s

e of the applicants. In any case the respondents can not  act

s been done in the instant case more so the

]

in  the mannery as h

i

ity

exfsting vacancies are of much earlier period. .
.12, " That the applicant begs to state that similar kind of

¢

controversy has also arissn in the Tamilnadu Telecom Circle for

the sald test i,e, 2 nd scresning test , however, the departmen-

tal adthority has issued an order allowing them to appear in  the

said test. It is further stated that the present case af the

icants  are alsoc pertaining to the same. examination/test and

hence there is no earthly re:

son as o Wwhy the applicants are not

allowed o appear in the test in guesfion. is firther stated that
the applicants could come fo know that, on the same fact situa-

]

f—
-y
m
11
|

P

noancther group of employses belongs to West Bengal haz a

aloutta Bench of the Honfble Tribunal  and

-



S

their matter is still pending finalisaticn.
The applicants crave leave of t 12 Hwﬁ blm Tribunal for
a Jlfe-tzun to the respondents to produce th2 records pertaining

to the said test at the time of hearing of the case,

4.13.  That the applicants beg to stat

e Lhat the respondents
aave acted arbitrarily in not alloving the appLicants to  appear

1

the said test at the eleverth bhour more so when they have

o

test. It is therefore, the

u el ‘ ‘

—h
:.;.
o
=

T
i
P
jui

fully prepared themselves

applicants pray for an irterim orde- dirﬁr+1rq the respondents to

constitute  an additiconal scoreening tast 1iké that of QﬂE' dated
1, 2000 and te allow tham to appear in the aald Ecveening test
with a further™direction ho iwmpleté'the follow up actions o
prametiaﬁ to the post of J7T0, till the fiﬁaliaat ion of th CASE.

In case the interim arder

pte

# not grantesc the entirve 0.8. . will he

infructucus  and the applicants wil?

]

uwffer ivveparable loss  and

4.14. That the applicants have filed the aresent  application

miia f

de and i secure ends of justice

2ude

o

5. GREOUNDS FOR RELIEF WITH LEGAL PROVISION:

sndents Mave not applisd their mind in

[ For that the
at:iﬂg. in  such a2 mannsr :? by not allowing the goplicants o
appear in tﬁé~test~aﬁd hEHﬁE'ﬁhe.aaid action iw Liabkle to be set
aside and quashed with a further dirzction to the respondents  +o
promuxte the applicant to the post of JTO aftér surcessful comple-

iy o f trainiﬁg,

§d-

S.2. For  that the impugned actisn is devoid of any Yeason

ui
[N
ot
b
]
el
B

m

1]

‘has been passed without 2any au,hu":t; and hence the

]
]
5
HH
e
i
ot
-
4]
o
o
i
o
I_.
i

2 set azide and guashed.

5.3, For that the respond lents have acted arZitrarilv in  notb

<



~\0- . o K

-

alliowing the appllran+“ to appear in the said test by not  com-

1

pleting tha wfficiad formalities that too at the eleventh  hour

withouwt fa%;mq 1m+u the practical aspect of the matter and hence

the same is not sustainablé in the eye of law and liable to  be

set aside and guashed.

S.4. For  that tHE_F“ET‘ﬁdCﬁth nave acted illegally in notb

ca*-ulazlnu the" Fxlmx.nc varammiies and its date of oocurrvence and

having not done so they have violated the settled prlntxpte@ o f

law and hence their entive acktion is liablg to be set aside and

auashed.,

GG For that zince the applicdnts are szimilarly situated
bike that of the other employvees in whose caze the Dept. itself

haz allowed them fo appear, there iz no garthly reasons as to why

the impugned order has been issued debarving the applicants  from

x.*!'

est.

U’»

appEaring in the sxamination/

5.6, For that in . any view of the matitsr the action/inaction

e
Ll)
sl
i)
fomt
i
o+
8]
i

The applicants crave leave of the Hon'ble Tribunal ¢ %:

iy

advance more grounds both legal as well as factusl at the time o

heaving of the case.

£.DETAILS OF REMEDIES EXHAUSTED =

That *he applicants declare that he has exhausted all
the remedies available to them and theve is no aliernative remedy

availahle to him.

7. MATTERS NQT'PEEVIUUSLY FILED OF PENﬁINE IN ANY OTHER COURT:

A

The applicants further declare that he has not filed

5 " ) \ e K e



of JTO by constituting an qudlttnuc /eupplementary like that o

previously  any mpplir* iof, writ petition ov suit regarvding  the

grievances in respect”of which this applicaticon is made before

i

ny other court or o any obther Bench of the Tribunal or any . other

autharity oy any such application , writ petition ﬁr =it is
peﬁding before any of them. It.is further stated that since the
esﬁmndents Chave #nt ;ei i?%'ed ény impugned Grder, and due to
paucity -of time and having rFeru o the urgency in the ma**e

the applicants even have not file any representation  however,

8. RELIEF SOUGHT FOR: - ' )

Under the facts and cirvcumstances stated above, the

J

applicants most respectfully pray that the instant application be

dmitted records be called for. and after hearing the parties on

acim
the cauée'or cauées that hay be shown and on perusal-of recprdg,
be grant the 4’milnwu‘ﬁ raelisfs to the app3i;an?;~

8.1. ' To  dirvect the respondents tb allow the applicants fte

appeay in the said Znd screening test for promobion to the pos

£+
i

e held mn.EJRﬁah@ﬁ@“

8.2. - To divect the'reapnndenbm to o esnd the applicants  for
trainirs g after successfol  completion of  the said additional

Feupplem ertpr/ Znd screening test and after success ful completion

=f the said training to promote them to the post of JTO with all

consequential service bensfits, /
8.3. . ﬁaat of the application.

8.4. Ary other relisf/reliefs to which  the applicant  is
gntitled to under ths facts and c?rcumetah:ea of the rcase and

desmed fitVYand proper.
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INTERIM DRDER FRAYED FOR:

o1
[~

Fending dispos

i im order v e

ter

" fus

additional/su nt

ppleme

the post of JTO,issue hall
the said additiconal/supple
one held on 23.4.00.

\

of the

T

cting the resporndents fo constitute

Znd seoreening test  for promotion:

permité_ahd o allow tﬁem to appear

mentary Znd screening test like that
A

® 2 o % Q8@ D @8R K E AR EAN OB M KRA'EE D KM BN G R K B %R O T O MR R RRERER 38 E oG
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FARTICULARS

1. I.F.0. Mo
Z. Date

&
2. LIST OF ENCLOSURES:
fis stated in ths

: 0G4 497428
Q- & ~2000.

L

s Guwahati.

[ T

pplication the applicants pra

‘s:; 'f
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VERIFICATION

‘8Rlri Heren Ch Shome, son of lats M. Shome, aged
¥ ¢ o

about 48 yeﬂrg , at present working as Telec:m Technizal Asti

(TTay  under the respondent Mo 2, do hereby scle W?y affirm and

. . . Sdet—
vearfy that paragraphs )nuéﬂfi\itti.ﬂjfik}ikliu lL‘&' are uVUE T

4 8 axd Y \@

paragra ph§ powbow cr e

wd

my knowledge ahd those made 1

are. alszo  true to my legal a”'lae an d the rest are my humble

submission before the Hon'l 1le Tribunal. I have Rt supprassed any

iy
&
ot
Hi
oy
o+
-
[$13
i1
i3
i
it

maTeyi

P&

I am ocne of the applicant tapplicarnt No 13 of the in-

a

application and as such well acquainted «ith the facts anc

cirecumstances - of the case and I am also avuthorised by the other

56 ’"1111HPL% tm SWEAT thiavvérification o theiy behalf.

find I sign on this the Verification on this the EZnd day

of May Z020.
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i". Lo susiome APeLIEaTIOR o180 1998w : |
: "\,ﬁ CRISE RCTLTTAR o. ) (Goawwn, ’
Ty wPLICATION 0 T, v
e CNL T PETTTI O 1, _ (Deite Wy, ’
: Shri Rupek Medhi & Othars - APPLICANI(S ) :
i | VERSYS | - | 5
l Union of indian & Otheps _ WSP NN (5) :
) M. Y S Navamal MAdvocata for tha ;
| i R : Appli=ant, ;
!l; :
Advozate fopr the ' !
. ‘ . Rosporviant s D
i ! |
PR T | :
! , \ ' - ;
: i Offica Naota i ! Court urdars '
. . '
— —i —
_: 1, - | »
! f i 27.1,95 : . Mr B,K,. Sharma for the '
: a P :appliCEnts.'
1 .
! ! This application is movad
V. :on the beefe of.abprehunsion for e
.;' :urgent ad interim 8x.parte orders,
: ffhara are 20 epplicants who have _ I
. :‘ ;joingd in filing this applfcation |
i and in para 4.2 of the application |
3 . 4t is stated thet all of then have |
| : l got @& .common griavance and thay 3
:; f May bs granted lesve to join in |
; N \ = ednglu epplication undes Rule i
o f ; :“ 4(5)(a) of the Central Administrg- ;
. 'L';:-; o n tive Tribunalﬂprocodurn Rulas, . '
1 f : : :i : . - Heard My B.K, Sharma (so0),
li;}t%::-;@ : i h C ‘Loave as prayed ip Para 4.2 of the
!jf- st oot 'application granted, The applicants P
oy : i | . o8re working ne Teleconm Technical . :
" EAesiatants in different offices in
- i ! :the dopartment of quucommunication o
- 3 } under the rospondent Nos, 3 ang 4, : ]
; , :‘ , ' 1ie, The Chief Genorgl Manager ‘ | i
; ; 0 : (Telecom), Assam Circle and .tho -
5 ; f i Chier Genutaf;ﬂunager (Telecom), .
1 ; | |
! i
| ) )
!
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M.Eo Circle, It eppesrs that
applicants end other Toelocom
16Lhniba1 Assistants who are
similarly placed had besr parsistent

--ky'demanding that they (i.a, TTas)

be wade - sligibla for promotion to the

-quxe of Junion Telecom OFfficer(IT0)

‘ot par with Plg, Rsmz,J IAs and Ulg.
0 viou of their qualification and
Lraning 47/ now- technology. That
demand uas«oonalderad by the Ministry
“of Communlcntionu depmrtmenh of
Telocommunicatlona, Government of
India, New Dalhi, By letter
N0.27..2/94-TC..11 {ssuad by the
- Aestt Dyreclor Ganaral (TE) in the
Ministyy of Communications, Daptt.
Jof TolavommunLCahione, Goveramant
of India dated 13,12,1994 ¢ tha
Heads of Telecom Circles we pa
informad that tha Telscom e
Commission is Pleasad to allau all
Telecom Technical Asaistants to
appear at J10s qualifying scraening
tests slonguith Ple/atas/Tas etc
irrespactive of thedr length of Nt
sarvice egainst 3% quota meant for
Ple/AEAs/T A s /0 g eta., howevaer the
langth of service in the cadre of
Pla/[aa/AEﬂs/uUs/TTAa will be the
criteria for sending theam for JT0s
trainingo'fhereim no dippute that
the applicants ara concarnad only
with the promotion of the 3g¢ Quota.,

Copy of Lho . sald letter 15 Annouxre-

10 .
Pursuant to tha aforuspid
dociofon, the I\ufjiatnnt Director,

Telacaom (tuﬂ) for the Chiaf Genoaral
/

,/,(~', O
e
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127.1,95 !
i

: '

1,

Nunbgar, Telacom, Assgm Circle,
askad tho Telecon Uiatrict Manage
(GH/DR) to invita applicationsin
tha prascribad enclosed proformg

|
4 from the Telecom'rechnical
Asaistaﬁts under his control and
arrangékto gend them after due
scrutiny end recommendsd on ar
bofors 64141995, Thet lotbor iy

T

et Annaxure-2 bearing No, RECTT-3/
35-94/16 dated 23,12.1994. In that

lettor it was cluarly mantioned

thet all TTAs are now alliowed to

appaar'aﬁ the said test uhich is

Scrouning test of R%A/PT/UO etc to

the‘cadra‘onJTU.to ba. held on

29.1.95, Accordingly'applications

were invited and the prasent
applicanhe elonguith eotie clhere

epplied, Thair applications vere

scrutlnised and they were recommandad

“1t 1is statad that each of tho

nppllcnnt was thareefter issued the

Hall Pemit for appearing at thae
; axamination to be held on Junday,
' the 29, 1.1995 botueon 10 o and
, 12-30 pm ot S.B. Deorah Collega
I
v of epplicant No,1 is produced fo
li‘ ; the parusgl of the court,

at different stations in the Stat

of Assam and other atations in th

1
oo

. arrived at Guughati in - preparetio

Lo npponr ot tho seaid axamination

i
t
1
!
1
'

1
1
1
]
H
1
!
]
[
1
. described as Uepattmantal Qualifying
t
!
1
]
!
1
|
1
{
1
1

Ulubari, Guuahatio The hall pormit

r .

1 The applicants uho are working

2

3]

; North Eastern Region seomed to havae

n

YT

-
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It 14 otatedfthat the

3/95

TN S e

e

knoulodga.ofiﬂnn

of 25,1,19095, It jg

BXUro~4 in the Bvuny

alecom, Uapartmental:Cme:
nNdia,

All Chigp Gannrql manugers, ™

bearing No.12-1/94-0£

t is r8qunstggy that the
Contant,

1
abovg
to ty

N
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I 27.1,95 ' » '
’ } The subject mentionsd in thae-letter
;'is Scroening tost in replocemont of

/ . ./-’

thae Governmant

Dopartmental qualifying oxamination

for promotion of Pls/AtRs/Wls/TAs

to tha uodro of Junion Telscom

Officars to be held on.25.1,1995,
Obviously tho reference {s to the
sam@ axaminat ion which is Jchadulad
to bo held on 29,1,95,

Since tha gpplicotion was t4

- moved ex parte and as 1 em inclined

to grent ed interim order the Ffacts
havé been noted in eoms detail
above, The questions relating to
merite will be doelt with gt ths
hearing of tha application,‘but

for the purpose of granting ad
interim order a prlma facie case {s

(2 tAo N A
8ls0 requirad to be considerad ,» ~
L d A 8 ConN R i,my ’

Both theée teste are satisfied by
the epplicants,

It admits of n> embiguity
that the damand of the applicents
for opening them theix avenuse of
promotion as JTUg wss accepted by
of India as can be
dated .
13,12,1994, Accordingly applications
were invited from the 1TAs which

880N from Annoxure=-1

appear from Annaxure-2 dgtad
23.12.1994, 1L L9 ulso svan from
Annoxure-3 dated 19,1,1995 that
somd condition of eligibility was
amended as regards nuad to ansuery
certain qugetinng and there {s a
refdronco in fhat context to TTag
alsge Meanuhile hall permits were
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o
8lso {ssusg and ss cgn by 8een of . ha)¢
pPoarmit of OPplicant Ng,1 3y Wos {eygay

he 9xmination
mnf they were also ~

Ut aa . e
relieved fyrop thair raspactivg déptts. L

and hqy{ng disreqgr
tion (»f., thi
Wwhich thoy

directed that the TThas like the

Applicant yi1; not bo Pormitted to

Appear at tha 8nsuing GXeminution. Rt

thie stags jt is not pogsipye to knouw
From Annexura—g4 808 to khn vhich

O T ~hpp qoan
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ne thﬂ reeult pending sdmission
,Lhu rolloulnu nd inlerim order 1is

pnssed. 4

1) -The respondent s are dilected to
allou the appllcant, to whom hall
permits may have been issued to

) sit et the qualifying screonling
“test schedulsd to be held on
Sunday, the 29,1.1995 bstueen
10 Am snd 12-30 PR at $,8. Deorah
College, Ulubari, Guuahati.bsing
-hodd,

2)' The sbove directions shall be
without prejudice to the rights end
contentions of tha respondents snd
subject to such further interim or
final ordors os iay ba passed in the,

applicetion by tnls'fribunel.

3) Tha epplicanh are directod to

serve & copy of thie ordor together
with the copy of the epplicétfon to
scorancont KNeg .l irncfigtcly“ nd in

any evont during tha CQUTSE of the

LAl 1
day. ans v{/w g ottt 0w J{L“’)

RS PR JJ/\'\/.,/A 'l’.<.<, o //——-lj" ‘-Ar ’
4) The respondents No,3 as well as

other respondents ape given liberty
to move for variotion of tho afore-
-said order if so ad desixaany time
efter thny are served uith the order
providod prior intimation is given
to the learned Advocele of tha
applicents , Mr B.K, Sharma: aither
al his office or his residence,

5) Liberty to movu t thn re sidence

- A A . )
-of the Vice—Lhairman thrbugh the -

Daputy Regiatrar(CC)

MrGs Sprme, Addl. C.G.S,C.,
saek# to appear on behplf of the

“ ;

. ’_ﬂ 20 T ST = L Lk L , .'L'-.i-';-' ”“'"4.7'.‘:—:..:1::.:‘“ .
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')"!..‘ L I . L ) ‘ : L/ \
{ R . ! s * K
| aél ' il : oagal ! '
,.‘ , i 1 [ Y I .
: ’, y S . v ii ; ‘ ! 27.1,.95 ‘| -~ .\
A ' : her o N .
% a bl ,:,.:,l [i: el [ ';- E ' in pursuance of decision teken by
it . i r,,,..l_. s gt l.l o SETT \
Sl S W’ﬁ?*“x'ﬁf?'f'(; hFW‘ ¢ ntha appropriate authorltﬁfs accept~
BRI T e ,151 [ SR ;‘- ey o o
SR } B3k l;gi ;:ﬁ}i '|ing their demand.for that purposs, \\
. e gl : !
» | i . 1 am therefore satisfied that the
e bl : \ |
, bl § ‘ ‘.qﬂpllcanta should ba gllowad to o
: b TN rappear at the teat without prejudice

'totﬂﬂ righte and contentions of
-tha respondants and subject to thae
dacxaion on the application on merits

o 'while lBaV109 it open also the
fi quaation ot whether thay ought to
'f§' . 'be considered for promotione: on the
; , strength ‘of having qualified et this
E :axaminaﬁion if they or eny ons of .

:them does or whethar they should be \
1put on vaiting list or would not be
:ponsidarad eligible for promotion

, i+ until further c¢rders. No- pre judice
4 'would be ceusedito the respondents
fﬁ .for zkt allouing the epplicants to
s appebr el Lt exendnalion s it —
Lg appears that all arrzngements for:

:akxuudy holding the examination
twhere the applicente were expected

j fﬁ*ll :tafappaar haﬁe‘alreudy been made,
3 E E '; It is submitted by Mr B,K. _
;é@ ;ffé;ﬁa | : Sharms ghat aaart from tne applicanta
.V% , ﬁfﬂlﬁf; Vpa? ,4'o§har similarly situated candidates
5; aﬂifJih ::dj :. may b8 pleced in the sem¢ predice-
5 i .; fﬂ n-&?iﬁ , ment as that of the epplicants and
: ?fw“'ﬂ” :_ﬁ=', | ‘they may alsu be protected, In my
i jf{ifjji - b ; opinion having regard to the order
a3 ,ﬂ%y}ﬂ; b ' o6 passad below in raspect of the
i ¥ X : ‘applicant’s the respondents
‘ﬂ 'i o ordinarily ere expacted to adopt
: v th? same courae ‘in respect of

\ other similarly eituated candidates
, E“ who have beon issusd the hall
f ': permits,
; T
. ;P B
N ‘ &
| I -
[ 1 A .
B i ;

o ot R e - x
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: 4 ,
respondents, Houwever, he will not
be in & position to assist tho
court for want of inﬁtructionso
Since he. hss chosen to esppeer he
shall obtain necessary instructions
From the recpondents end shall make
himself aveilable to the respondents
if they desire to move for
variation of tha‘drder passed
above, Mr G, Serma will file his
note of appearsnce in the matter

also,.

Te be plecse bolesd e

Division Bench for edmission gnd

further orders on 30.1.1995,

Copy of the order be isoued

immﬁdietsly.
"\
SU/=TVICE CHALLNAN
| "l
1
|
4 T
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RAL ADMINISTRATIVE TRIBUNAL $ GUUAHATL BENCH 3 ulMAnnrlsz‘

.7 ORIGINAL APPLICATIUN NUOL1§ OF 1995

Rupak Modhi & ers,
: -V o~
Uniom of India & ers

~PRESENT-

XX X Applicant

seee lagpendunty

‘f,T&E HON'BLE 3WTICE SHAL MG CHOUDHART , VI CE CHAIRNAN

10 THE HON'8LE4GIIRT GaL SANGLY INE,MEMBER ( AUMN)

i Fer L applicant $  Shri B.K.Sparma, Advocqto

Fér_th? Ragpdts. phri GeSarma, AdleCeGoSeCe

ORoER

: Mr S.Sarma:holding for Mr B.K,
Sharma for the gnplicant?

Mr G.Sarma, Add1.C.G.5.C for
the respondents.

Mr G.Sarma, the learned Addl.
C.G.5.C states on instructionsof’
Shri N.K.,Rabha,Assistant Oirector,
Telecammunicétiof(HRD),Guuahati who
is present in the Court that the
applizants and other gimilar cahdi~
.detes hzve bLeen alldued to appeat
at the screening test held on
29.1.95,.1In viey of the same the
application does not surlee. It

is made clear that the ad-interim

v
;
! : i

i ‘ contd se e

- el -

, - - T sy




r ’ . e . TS
' O N v L : -
. ' 3;7"
] . he o . v_y’.’_. u — N
LN Y 2
e
) )
Lt L,
- n. -
_'..'.;.....-——-—d'""“"' T, ;

z ordc'rldato'd 21, 1 1993 rcleved nnly
apy enr

to alioming the SppliCdﬂL“ Lo

aL thu test end does not deal with the

e o f their so héving apueard

K% % consequanﬂ

i;ume”; which may be regulat el by the appro-

..priate rules. In otheb words the
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e e paan o T

@crtiﬁcd 1o be true Cépy
wila mfailt
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Centrel Adinin’ rztivg Trituil
@"ﬂil PR Rt ‘J‘ 20
Quwaha Eeneny, Guiwvoehaii-§
g AU, Jand-s

- st e

___f perm1 »3ion granted undefﬁthe “{nterim
gt order shall not be Y& Y -to cloth«
. L | the applicants ulth any (urther rights %
.~ on the strength-of‘tha order. With -
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| ~ Original Application No.107 of 1996.
Date of order i This the 18th Day of August, 1998,
Justice Shri D.N.Baruah,Vice—Chairman.
Shirg G.l..Sanglyine, AMminintratfve Memhbor .
Shri Rupak Medhi & 4@ others. « . Applicant . .
By Adviuiale Iﬂ'ni‘l B.K.ﬁhar‘ma. B.tiayma -
- Versus - A ‘
Union of India & Ors. “ . . Respondents.
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\( BY Advocate Sri S.Ali,Sr.c.g.s.c.
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BARUAH J.(V.C)
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49 applicants have approached this Tribunai by

£11ing the present Original MApplication Beeking certajin

directions. At the material time they - k.

Circle ang N.E.Circle. Ry Mnexure-} letter dated 13.12.)c94
the applicants were allowed to appear in the 8Creening test
against 35% quota for the pPurpose of P

Telecom Officer.

-1.1995 lssued by the Director
of Telecom, Departmental Examination Section. Bci'ng-aggrieved

‘the applicants approached thig Tribun
13/95. The saiq O.A.

ar test had

also been taken by
the de.part;mant gnd accordingly they app-eaned_-z't]_he e:l(a'mination{
But _imtortunately the result of the said exa;niné£1cn was -
not dec.lared. Situateq thus, .

Ty /7 _>

the applicantg have approached
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| Shri C.Murmu, Vigilance Officer, Office of the Chief General Manager, N.E. '
Telecom Circle Shillong do hereby solemnly affirm and declare as follows :-

That a copy of application have been served upon the official respondents and

being asked upon written statement is filed which will be common for all the -

respondents. | categorically state that save and except what is specifically
admitted in the written statement, rest may be treated as total denial by all the
respondents. Before | go for parawise comments of the present application a
background history of the case is incorporated in this written statement and same
will constitute a part and parcel of defence.

Background History

The fact of the case is that the 2™ Screening Test was held on 29.04.2000 for
promotion to the cadre of Junior Telecom Officer from Phone
Inspector/Transmission Assistant/\Wireless Operator and Auto Exchange
Assistant.

As - per Junior Telecom Officers Recruitment Rules 1996, the Phone
Inspectors/Auto  Exchange  Assistants/Wireless = Operators/Transmission
Assistants/Telecom Technical Assistants who possess the Higher School
Matriculation Qualification and who have completed 6 years of regular service
through a Qualifying Screening Test are eligible for appearing.in the JTO
Screening Test.

The issue whether TTA can be permitted before completing 6 (six) years of
service to appear in the 35% JTO Screening Test was considered by the Hon’ble
CAT Principal Bench in OA.No 1820/97 filed by Shri Bachi Singh and Others Vs.
Union of India and Others. The Hon’ble CAT Principal Bench was of the opinion
that TTAs can be permitted to appear after completion of 6 (six) years of service
as TTAs only. (JTO Recruitment Rules 1996 is annexed here as Annexure R1).

S
=

L
7.\ b - - i et <« 0}
z.“{ % ' IN THE CENTRAL ADMINIST TIVE TRIBUNAL _(:._
4 ]\ S Cerp <} Azre GUWAHATI BE g A
woE _"' ,1’ . H —
PR ',.?Y . WB ~\
- ‘g Jmln the matter off ; D g
o ;g?rild . w@gs f 2000 3
Guwah Fgnen : Q
S . (L2
Shri Hiren Chandra Shome and 14 Others e n e e e eeeenns APPliCANts
S V4
“Vs.
Union of Indiaand Others ..................... eiteeeernn.......RESPONdents
AND ’
- In the matter of
Whitten Statement on
. behalf of all the
\ ' respondents

Sr.C.€e 5 ¢
@. A. T. Guwahati Bepch
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The Junior Telecom Officers Recruitment Rules 1999 came into force on

31.08.99 on the date of their publication in the official Gazette (JTO Recruitment
Rules 1999 is annexed here as Annexure R2).

The eligibility condition to appear in JTO Qualifying Screemng Test was clarified

6€

by DOT vide letter.No 5-11/99-NCG dated 10.11.99 which says that all the TTAs -

as on 31.08.99 be permitted provisionally to appear in the 2™ Qualifying
Screening Test without insisting 6 years of service in the cadre of TTA subject to
the outcome of the OAs pending in the different CATs.

, g‘,;we DOT letter.No 5-11/99-NCG dated 10.11.99 is annexed here as Annexure

As per Telecom Technical Assistant (TTA) Recruitment Rules 1998 published in
Gazette of India dated 6™ Feb 1998 it states that the candidate selected against
the Departmental promotion quota of vacancies shall before their appointment as
Telecom Technical Assistant undergo the prescribed Training successfully as per
the Training laid down by the Department. (Annexed as Annexure R4).

In the instant case after completion of Training successfully the applicants has

joined as TTA after 31.08.99. As per circular dated 10.11.99 (Annexure R3) itis °

clearly mentioned that the vacancies of JTO upto 31.08.99 will be filled up
according to the provision of JTO Recruitment Rules 1999.

respondents beg to state that the applicants are not at all eligible for appearing

for the 2™ Screening Test as they have Jomed as TTA after completion of

Training successfully after 31.08.99.

That with regard to the contents made in paragraph 2 & 3 of the application the
respondents have nothing to comment.

That with regard to the contents made in paragraph 4.1 of the application the
respondents beg to state that as per DOT’s Circular (Annexure R3) all the
applicants are not at all eligible for appearing the 2" Screening Test as all the
applicants have 1omed as TTA after complex‘uon of training successfully after
31.08.99.

That with regard to the contents made in paragraph 4.2 of the application the
respondents have nothing to comment.

That with regard to the eontents made in paragraph 4.3 of the application the
respondents have nothing to comment.

That with regard to the contents made in paragraph 4.4 of the -application the
respondents beg to state that the eligible candidates have been issued hall
permits. As the applicants were not eligible to appear in the Screening Test, hall
permits were not issued. By.simply successful completion of TTA Training the
applicant can not claim that they are TTA. Before their appointment as TTA they
have to undergo the prescribed Training successfully as per the Training plan
laid down by the Department. The applicants joined as TTA after 31.08.99.

, That with regard to the contents made in paragraph 1 of the application the
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13.

14.

15.

16.

17.

18.
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That with regard to the contents made in paragraph 4.5 of the application the
respondents beg to state that the applicants got appointment after 31.08.99. The
points raised in the paragraph is not reflecting for their eligibility for appearing in
the Screening Test.

That with regard to the contents made in paragraph 4.6 of the application the
respondents beg to state that it is not correct. The respondents have taken action
as per the direction of the higher authority.

That with regard to the contents made in paragraph 4.7 of the application the
respondents beg to state that the action taken is legal and not violating the
principal of Natural Justice.

That with regard to the contents made in paragraph 4.8 of the application the

&3

vl

respondents beg to state that all the cases shown here have no relation with this .

case as the applicants are not at all eligible to appear in the said examination.

That with regard to the contents made in paragraph 4.9 of the application the
respondents have nothing to comment.

That with regard to the contents made in paragraph 4.10 of the application the
respondents beg to state that the applicants joined after 31.08.99 and are not at
all eligible to appear in the Screening Test as the vacancies upto 31 August 99
will be filled up according to the JTO Recruitment Rules and after 31.08.99 will
be filled up according to the provision of JTO Recruitment Rules 1999. ‘
Before 31.08.99 the applicants had not joined as TTA and they were not TTA for
which they are not eligible to appear in JTO screening test for the vacancies
upto 31.08.99. '

That with regard to the contents made in paragraph 4.11 of the application the
respondents beg to state that the respondents has acted as per the directive of
the higher authority and not violated any law. Hence the statement made is not
correct.

That with regard to the contents made in paragraph 4.12 of the application the
respondents beg to state that the action was taken as per the directive of the
higher authority.

That with regard to the contents made in paragraph 4.13 of the application the
respondents beg to state that the action was taken as per the directive of the
higher authority. As the applicants are not at all eligible for appearing in the
examination, the applicants are not entitled for the interim order prayed for.

That with regard to the contents made in the paragraph 4.14 of the application

the respondents have nothing to comment.

That with regard to the contents made in the paragraph 5.1 of the application the
respondents beg to state that the action was taken as per the directive of the
higher authority. The statement made is not correct.
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That with regard to the contents made in paragraph 5.2 of the application the . @K

respondents beg to state that the action was taken as per the directive of the
higher authority. ( Annexure R3).

That with regard to the contents made in paragraph 5.3 to 5.6 of the application
the respondents beg to state that the applicants are not at all eligible as directed
by the higher authority. (Annexure R3).

That with regard to the contents made in paragraph 6 and 7 of the application the
respondents beg to state that as the applicants are not at all eligible, question of
representation does not arise. .

That with regard to the contents made in paragraph 8.1 to 8.4 of the application
regarding relief sought for the respondents beg to state that the applicants are
not entitled for any relief sought for and hence the application is liable to be
dismissed with cost.

That with regard to the contents made in paragraph 9 of the app'lication for

interim order to constitute an additional/supplementary 2™ Screening Test the
respondents beg to state that the applicants are not at all eligible to appear in the
said examination and as such not entitled for any interim order prayed for and
hence the application is liable to be dismissed with cost.

That with regard to the contents made in paragraph 10,11,12 of the application
theyrespondents have nothing to comment.

That the respondents beg to state that the applicants knowing the facts that they
have joined as TTA after 31.08.99 they have filed the application to mislead the
‘Hon'ble Tribunal and to create administrative problem.

That the respohdents submit that in fact there is no merit in this case and as such
the application is liable to be dismissed with cost.

In the premises. It is therefore prayed that your
lordship would be pleased to hear the parties, peruse the
records and after hearing the parties further be pleased to
dismiss the application with cost and/or further be pleased
to pass such further or other orders as your lordship may
deem fit and proper.



VERIFICATION

I, Shri C. Murmu Vigilance Officer, o/o the Chief General Manager,
North Eastern Telecom Circle, Shillong — 793 001 as authorised do hereby solemnly
declare that the statements made above in the Petition are true to my knowledge, belief

and information and I sign the verification on this day the ... Rm ... June 2000.

DEC IEMN%‘
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4y MINISTRY OF COMMUNICATIONS
“ (Departinent of Telecommunicitions)
. NOTIFICATION,
¢ | ‘ 1ﬂ3 | New Delhi, the 31t August, 1999

|

G.SR 620 (B)—1In " exercise of the powers conferred by the
praovigo to article 309 of the Constitution and in supeises—

! : ~sion of the Junior Telecom Officer Rec¢ruitment Rules,
w AR 1996, except as respects things done or omitted to be. done
! hefore such supersession, the Fresident hereby makes the

following rules regulating the metheod of recruitment to the
paat of Junior Telecom Qfficer  in the Department of Tele-

o Coeomaunications, namely -
. .
i .
i ' . 1. Short title and commfncement .~ (1) These rules

may be called the Junior Telecom Officer Recruitment Rules,
1999, :
i

j . %(E) They shall come into force on the d\be of - thPi\
‘ : pUblf?ation in the Off1c1a1 Gazette.

; & “Nuaber of post, classification and scale of ' pay .-
o . The number of the salid post, its cldssification and the .
. AN X - . . .
P : , o scale  of  pay attached thereto shall be as «apecified in

t 4

, }13 ; colums (2) to (4) of Schedule=1 ammexed to these rules.

i FA : . : \

‘ iy 3. Method of recruitment, age 1lieit, qualificatiomns,
Coh etc..— The method of recruitment, age limit, qualifications
L and other matters relating to the said post shall be as

. i " .
P : Cspecified in columns (S) to (14) of the said Schedule-l.
Do '
gk,-M T, ‘Disqualification .— Mo person,=~-
P ' .
by (a) who has enterad into or contracted a marriage
E with a person having a spouse living, or

: () who, having a spouse living, has enlered into or

) , conkbracted marriage with any person, ’

i Lo ahall be eligible Cone appolutment to the =said posts
‘ S
' RERERY .

! |

i P
| i
i L ;
i i '
i ! .
] ! i
! i )
;

]
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“ ment gquota’ of vacancies and departmental promotion quiota of

Fravidoed. that the Central Sovernment may, L aatia- “

fied  that suchH maririage is permissible under the personal
"applicable to such person and the other party to the

law
hhyat thanee are obtheor grouncds For ao doingy )

marviage  and
exempt any person from the operation of this rule.

'_S.Bmmd, trainihg and Syllabus .-

(1) ALl candidates recruited against the. vacancies for
direct recruilts shall exocute a Bond in the format  as
srecified in Schedule-11 anmexed to these rules to serv for
a period of five years from the date of their appointmant
as. Junio Telecom Qfficer.
(A)The candidates selected both against the d:rect recruit-
vacancies shall have to successfully undevrgo ‘training as
per the training plan laid down by the Department.
b Serviceﬁpnder the Territorial Army.—- A Junior Telecom
Officer who has not completed the age of forty years shall
if s requiraed, be liable to serve in the Territorial Army R
subject to the provisions of section 6 A of the Territorial
Army Act, 1948 (546 of 1948) and the rules made thereunder. -

Y

7. Power to relax .— UWhere the Central Government is
Cof - the opinion that 1t 1s necessary or ezpedient so to do,
it may, by order, for reasons to be recorded in  writing,
Felax any of the provisions of these rules with respect to :
rany class o category of persons, : ST :
£.8aving.— Nothing 1in these rules shall affect vresarvan=
tions, relawation of age limit and other concessions re-— ;
quired to be provided for the Scheduled Castes, Schedulad i
Tribes, Other  Packward Classes, Eu-servicemen and  othey ;
special categories of persons in accordance with the orders i
Cissued by the Central Government firom time to time in this

regard.
contd/- .
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SCHEDULE-TI
Name ot Number ‘Classification Scale of Whether selaction . Age limit
the post of posts pay. by merit or seie- for direct
: R ction—-cum senior- recruits
R 1ty or. nen—selec- .
tion:post T )
1. 2. 3. 4, S. b.
Sunior 19716 = Ganeral Central Rs . 6500—-200~ Not Not exceéding
Teleccna Service Greup B 1OSOO0., Applicable
Crf:icer (1999)

subiect to
varr1ation
dependent on
workload

R
FIPSTPRSIRE el oy

Gazetted Non-—
Ministerial

e cwmr T

i

P N
@  ——

.thoze in
"Arunachal

i o o nia S

30 vears.

Note—1

Relarable foir Government
servants upto £ years in
accordance with the instru-—
ctions or orders issued by
the Central Goevernment.

© The crhcial date for cd2term-—

ining the age limit shall be
the closing date for receipt
of applications from candid-—
stos in India tand not the
closing dat= prescribz=d for
&ssam, Meghalaya,
Pradesh, Mizoram,
Manipur, Nagala2wvd, Tripura,
Sikkim, Ladakh Division of
& State, Lahaul and Soiti
District and Fangi sub aivis
ion ef Chamba District of
Himachal Pradesh, Andaman and

Nicobar Islands or Lalondweep). ..

e = o e
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direct reciuits
will apply ‘in the
case of promotees.

———— . . it

e . Co T T ) 3

B - e - e e T P . ;-

—— e - - . - s e e UM SRNSW =,
, — " SN
Wheth2r ben=fit Teucaticral and other-qualification . Whethey age ana © pP&ricH of probaticon, e
of addad 'yeayrs of required for direct recrults. - - educational U if any. ’ '
sarvice 1s . qualification | '
missible . prescribted for - ;

()€ zup—]] iit]

7. ) < . 10
rot Applicabple Gzchelor of Engineering/ No 2 years for o
Bachelor of Technology or Direct Recruite.
sgutvalent 1 any of the
=31

lowing disciplines, . ) Q>;9

mam2ly -
(i) Telscomtunications Engineeyving; OF K\/R\

(11) Cleztrenics Engineering;or
(111)YRac:o Erginesring:ovr
(1v) Cormaubey Engirneeasing ov

- Y Eletseraal Enganzenaing.

Oualificec:ons are relaxable at the
discreticn cr the Umion Fublic
Sarvice Csmmission in  case of

candicdates otrmerwise well qualified.

6.

ot

i)
URIEBES © ERIDD b DMk

- - - . Ly

The qualiT:izcac:ons regarding evpey-—
. 12nCce 1s/7:2q-2 r2laxaole at the aisc—
ra2tion of “he Z‘nion Fublic Service
Commissicn in the case of cancgida-
tes belc-ging to Scheduled Castes
or Schec.led Tribes, if at any - ..

stage of seisction, the UFST 1is o - ~§
cf the opiaicrn that sufficient num-— : :
ber of csr3ida<es from these commu- : ‘ -
‘nities pcszsessing requisite experi- . d — S
erca2 are -2t l:kely to be availlable . 9 -

’ to fill oz the wvacancies approved ' . .
S5y than, ’ : ' N
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Method of Facruitment -
by direct
promoti:

.whetner
racruitment or by

T or by daputation/
absorp._gn and parcentage or

Of the posts to be tilleg by
Various methods, -

-~

14

12 : ' : o

(1) SO per Cent,

Yecruitment .
7

by direct

{11) SO per cent.  promotion
through Limiteg Depa~-
rtomental -Competitive
Examination.

< e et ¢

By Promotion:‘SOZ by promotion

e

of departmental Ccandidazag
referrad to in ttem (ii) in column 11 wil:

be regulated as follows:—

I. 35 per cent by promotion through Limited De
Competitive examination from amongst followxng Grougs
employers, below S0 years

g:amination, of the Engineering Wing,

(i) Fhone Inspectors(PIs)

(ii) Auto-Exchange Assistants(ARAs)
{iiilWireless Operators (W0s)

(iv) Transmission Assistants (Tas)

(v) Telecom Technical Assistants,(TTAs)
(vi) g Telecom Office Assistants

and POsSsessing the following essential
‘qualifications And experiencs:—

(i) PRachelor of Engineering in TelerAm/
Electronics/Computer Engineering/
Radio Engg/Electricél Engg. or
equivalent .

OR
(ii) Bachelor of Science
’ and - Chemistry
OR
Diploma in Electronics/Radio/

Engg./Instrument Technology/
.y and

with Physics

tii1i)3 years:’
Computer
-Telecom

(iv)1o years' r_e\gu_lal' service in posts R e Pt
N FNT i

P T

/4
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IfT a Departmenial Fromotion Committes Circumnstances in which UFSC is to be consultad in
ists, what is its composition. making recruiltment. .
13 14
Group 'E° Departmental Fromotion Committee (for Consiltation with the Unicon Fublic Sarvica
considriring confirmation of direct recruits) Comm:ssion Nna2cessary whiile amending or rsl-—
consisting of : axing any of the provisions of these rulss.
L. Chief General Manager - Chairman
2. General Manager - Mamber
3.  Deputy General Manager/ - Member
Director
"HQté:The pPreceedings of the DFC reluating to
contirmation ofF a direct recrust shall
be sunt to the Commission for approval.
If howaver, these are not approved by
the Commissnion, a fresh meeting of the *
DFC to be presi1Z2d over by the Chairman
or A Member of *he UFSC shall be held."®
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" successful completion

Schedule I1I
o«

FORM OF AGREEMENT OF CANDIDATES TO BE TRAINED AS
JUNIOR TELECOM OFFICERS

t

This agreemunt between Sh./Smt./Kr.

(cadre) trainee,

herein after r.ferred to as the
(in the case  of minor  acting  through his guardian
Sh. ) the first part, Sh.

part

referred to as the Suretv) of the second

(Herein-after)
(herein-after referred to as the

and the President of India
Sovt.) of the third part.

the candidate (trainee) has anreed to wundergo

the posts & Telegraphs Department and on the
of the same to accepnt emplovment as
in that department, on the terms &

Whereas
training - in

conditions herein—-after appearing.

h4ss been deposited
vide

And whereas the sum of Rs.

by the traimee Sh./Smt./Kr.
on behalf of the trainee by his/her

quardian as security for the due fulfilment of the condltxons4

of the agreement.

agreed as

Now these presents witness and it is hereby
follows:-
i. ‘The Government shall provide traiming, the nature and

which shall be determined by the Director -
(here—i1n—after referred to as the
shall be

duration of
General of Post & Telegraph
Director General) whose decision in this behalf

fimal and binding.

Provide that the Director General may at any stage with-
out assigning anv reason discontinue his traiming, 1f 1n has
opinion " (which shall be final and binding) the trainee ap-
pears to be unlikely to become an efficient

(cadre) .

2. The said trainee shall:-

(AY undergo the course of training at any Posts & Tele—
graphs training centre, selected from time to time, by the

Director General.
(B Undergo under such training at the said places with

due diligence and comply with the instructions of all-
authorised officers in regard to trainirmg and discipline at

the said places. : .

(cH After completien of training or at a later stage

when an employment offer is made, accept employment as
(cadre) the Post & Telrgraphs Department

for a period of five yoears,

Df the said trainee 1 discon-—

(1) In case the trainming
(1) abeove and the

tinued under the provision o clause

‘,'l,(vl('.'/.,,-) .




18

%0 O

THE GAZETTE OF INDIA : EXTRAORDINARY

$
h3

I
{ParT Hl—Ske, A

~case shall be Rs. p.m. and Rs.

Director General is saftisfied that the failure of the train-
ee’'s to reach the necessary/standard 15 due to hais neglifnce
ar fallure to onpply himaelt/heranli i varnpatly to hia/her wark

(the decision ot the Director General in this behalf

being

final), Government shall have full powers to aorder forte:ture

of the amount of security deposit and the surety Jointly

and

severally and their respective herrs, executors, administra-

‘tors and legal representatives shall pay & refund to

the
Government on demand all amounts paid to 'him as stipend:
during the period of his training together with training:

expenses incurred on him/her by the department, which 1n this

respectively.

(ii) If the trainee commits any breach of his aqreement’
. and  congonents contained in clause (2) above, or in case
continued adverse reports regarding his conduct or his polit—.
.ical activities directed against the Bovernment of his:
try, or if .the trainee voluntarily quits for reasons
beyond his contract at any time during the course of train-:
ing, or on completion thereof does not accept employment!

pursuant to clause: (2) (C) above or on such acceptance does !
not . serve the Posts & Telegraphs Department for perioad upto.
five years or during such period of service does not carry
out his/ber duties with diligence or fails to comoly with the |
instructions: of his superior officers as to which has the .
decision of the Director General shall be final) when in any
of such cases Government shall have full powers to order

forfeiture of Security Deposit and the trainee and the surety '

P.Mm.

of.

Jointly and severally and their respective heirs, executors,
administrators and legal representatives shall pay and refund

to the Govermment on demand entire amounts expended

him/her in respect of his training as z2lso the amounts

asn stipend.

on-:

pad

4. Provided that the liability of the surety hereunder shall
not in any manner be affected by any time which may be grant-

ed to the trainee or any other indulgence which may be shown
to him in respect of the recovery of the said monies by the
Gavernment or shall it be necessary for the BGovernment to sue
the " traimee/father/quardian before suing the surety for
amounts due here-under.

S. The 'stamp duty on this  agreenent ‘shall be borne by Gov-
Rromaent.,

In witness whereof, the trainee and the surety have Hhere
unto set their respective hands and the President has here
unto causod e N his behalf to et his' hand
this the day of

i
i
!

coun-—;
not:

.

Full name signed by above bounded

.

(Sig. of the trainee)

.
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In case of minor,
signed by his/her
guardian.

%

Signature: .
e

Full Name:

Address:

Witness:— :
(Signature?

Full Name:
&
Address:

Full Signed by

Surety:-
o (Sig. of the surety)

<Full name:
&

Address:

In the presence of (witness)

d by for and on behalf of

(Signe
the President of India 1n the
presence of Witness). .

1d be permenant/central/state Govt. em-—
this effect i1ssued by the

lso be attached.

Note:-Sureties shou
ployees and a certificate to

Employer of the Sureties should a

[No. 5-6/97-NCG|

). B. JAIN, Assti. Dir_cclor General (STO)

3 - 4\ .-#.
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20-Asholkn Road,Banchar Bhawan,Maw Delhi-1\0

5 lucom cm'\cs“‘\\"‘a'(« \
QIL,‘C hig! Genorat phont i
Datadi10.11.1999

Ta

A1) Heada of Telecom Cilrcles/Telecom Districte '
Haacdm af other NAduinlaterative Offices

Chief -Gleneral Mansger, MINL, Naw Dalbvd/Mumbyad
Bubi-Eligibility condition to appear in JTO
Beraaning Teat

. . e e

qualifylng

In continuation of thin affice laettar
numbar dated 12th March 1999, 1 am dirvcted to wkabte
that the vacancies of JTO upto Iimt Auguat 1999 will be?
Tilled up as perv the JTU Recruitmant Rule 1956 and thed =
yhentre lan aftor Tint Nugumt 1999 will Le fi1lad Up” '
nggrding ta  thae proviwions of J10 Recruitmant Rule

af avan

[

]
1

In view of thim 1% haw bean daclded that all'ellgi—z
ble candlidaten upto 31.8.1999 undar I5% quata may bae
parmitted to appear in J.T.0. screening temt to be held
ghortly. Tha cane ragacding paearmitting TTAa Hum algo
bBuan wicamlned and {t han been decided that all the TTAw
am  on Jlat Auguet 1999 be purmitted provisionally to
appgar i AN quallfyling B2rewning Teat without ineist-
ing & yaarn at sarvice ta the cadry af TN gubjual b

tha wulicemnn af the OAn pundling in ditterent CATH.

N1l the allgibhle candidabew af 28BY  IT0 ﬂﬂﬂﬂﬂﬂ\ﬂﬂ
el may Be Intornud elwarly that qualifivd oftlciale o
IB% ITU wevanning teat will be wend on tralning only Yo
tha extant of vacanciem avalluble under 3I8Y% quota upto
J1.A.99. Ramaloalng quallifled afficiala will have nw
eialm vhal o ever for tralning/appolatmant am JTO.

FoT ;,,__'%2__..

(1.B.JALH) Sl
Amgtt . Dir.Ban. (BTE)
. b

Copy ko :=DhDG(Trg)/Div(DERVPIDOT, Naew Dalhi far informa-
Lion pleass

A
| e o

(J.B.JAIN)
Azsstt. Dir.Gan. (8TC)

N

Lo
e TR
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i S g h e e oo Ak s D

{All Heads!of. Telecom Circles : .

'A11 Heads;of Telecom Distt. , &
+All Heads!of other Telecom Units - T I LN
Chief General Manager,MINL,New Delhi/Mumbai. ‘ S

I
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:~Telecom Technical. Assistant (TTA) Recruitment: - - !
'ﬁ:RuIEE,,1998r, N ' . : I Y ST
SO T | | . el
g Lo gﬁ;f& % o ‘ . o X

IR am difééted to iforward herewith a copy of '

+Bub

Jt g S Seuiy

TaT Al i ! - . . i l
%T@lecomJ”*Teqhq&gal. Agsistant. (TTA) Recruitment . - . . U
: Sy 71998 fPr?ymur'réfgrence and information. ' N E‘wq
N o SR R
A fiThese rules'have been published in Gazette of IR (I
JliIndia dated &.2.99 vidd 6.5.R.No.42. | P P
M TRe T v R X vy : . . . . ) . . , . b
; p e e ST , : AR SR
A i_"} ' ’ ' ] K T e e
':.4 3?‘ o 'I » . *“'—";‘“ . - T“““?‘v&tﬂf&ln.mu‘:--f-
fan b . (3.B.38IN). I>— R
. o : Asstt .Dir.Gen. (8TC) . o ) ?
D T.No.3032468 ' e e
. % . .
R R Co : T b
Lol ““' Lot Lo J e . . *
"4'4‘1 ."2 A":: ' ) .'{:.- ‘- !‘ ‘ ’. . ’ ! ! v | \ Lt
DDBs(E) /(Pers.)/(SK)/.DOT, New Delhi. = . : o

A

: bor s (TE) /(ST-1)/(ST-11)/(8R)/Trg. Sl
T FA-T) 0 DOT," New Delhi. ST, St Ll
iﬁBn&ADG;m(TE/&TG/BTN/SCT/FA—I/DE/Trg; T New Delhi, i
el AllYrecognised Unions/Federations/ sociationsg. . .. -
S, FA-1/TE=~11/8TG~1/STG~11/STN/NCG/ S I i
DE/Trg.S8ections.. -+ R .
S

@FfFQary§Staff Depgrtméntal Counci
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L toMay '
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' . ' L g . oL ar : Y F toiny. CXC any Jorson @ L /I Q
¢ % (Department ol 'lclecommumcmu)ns)gL grounds for so domi, exempt any P g /i<
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. w , ,
New Delhi, the 254y Junuary, 19997 ) . S Y 2
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' Assistant Recruitment Rules, 1991, lhc;;r,?,‘gP_x"qsidcnl shall exsvute @ Boud tor n‘%mmd ol l}‘\u .
hicreby makes thotfi mfollowing rulest replilafihe the years from the Jate of theic appoinument =
34 o s Pl eleditg ‘ gl "o Telccom echnical Assistont in the pro-
qicthod of recruillt ent to the postiof cl.l:.b;l?\;;n.-, fech- s m : 'Fk d L' ot
nica) . Assistant iljﬁ‘lnl(; Department’; pf T&\-‘\qﬁ;’.?!i'“u"i' forma as may be speeiiic y the Dcpuit-
+ cations, . namely i i | ,“ F’i" ! ment.
. i T 1

The candidates selected both apainst  the
direct recraitment quota of vacancies and
dcpnrtmcnml promation_quota of vacancies
. shall. before their appointment as Telecom
: . Technical Assistant, shali undergo the pres-
(2) They shall cone inte force on the daic cribed training cuceessfully as per the train-
of their publication in the Official Gazette. ing plan Lid down by the Deparmiem.

T i1 b, ..
1. Short title aiid:;commencement.',——,(1') el rules (i)
may be called the Tclecon Technical Adsistant Re-

.- cruitment  Rules,§:19938. : . L

-‘_0;',"‘ ! . 4
2. Number olj}';splbsls. classitication mut‘,{'ﬁ :
pay.—The numb 7 ) Q il
and the scale of ' b

diplor the said pesy, ils- &
N iy’ attached thereto shalt
cified in columnsy] '

A10 4 of Schcd'}l‘]c anne

(iii) During the peried of (roining. the direct re-
cruit Teleeom Technical Assistant will be
entitled to sipend (teaining allowance)  as
decided by the Department {from time 1o

'(‘.i.".'gi,'o these

nﬂc.s.. 15‘["' 't El\: 'un;?; v time.

3. Mecthod <)f":‘l"'¢'C1'll“»m0m, age limit, q“‘miﬁm“(‘“»\" 6. Service under 'l'crriluriul ArmylSignal Unit.—
etc-,-‘Thc method:; of recruitment, :agc Timit,qualiti- Al candidates  (both direct reeruit “and depart-
cations and othcrimatiers relating to thesaid post mental) shall, il so vecired, be liable to serve n
sjnall be as specifizd in columns 5 to 14 of the said the Territoriel ArmySignal units as provided in the
Schedule. o o Territorial Army Act. 1948 (36 of 1943) and the

rules made thereunder.

7. Fower to relax.—Where the Central Government
is of the opinion that it is necessary or cxpedicnt 0
1a do, it may, by order. for reasons 1o be recorded in
writing, relax any of the provisions of these. rules in
respect of any class or category of persons.

4. Disqualification.~—No Person,-==" .

(a) who has entered into or contracled a marri-
age with a persoi having a spojse living,
or e

¢ . : ‘.

(b) who, having a spousc living, has cntercd

into ot contracted marriage with any per- 8. Saving.—Nothing in these tules shall alieet re-
sion, | . ervations. relaxation of ace limit and other conces-
, ons  required  to be provided  for the Scheduled
<hall be cligible for appointment to the said post ! Castes, Scheduled Tribes, Other Backward Classcs.
- Ex-servicemen and oiher special catcgorics of persons
% Provided that the Central  Government may. if in accordance with (he ordors issued by the Ceotial
- satisficd that such marriage is permissible under the Government from time to (ime in this regard.
"
' SCHEDULE 1}

R BREr :
v \ A Number ofposts Classification Scale of gy - v
: t o o &

| ‘. . ] — (O] il S e
1' "‘ . A\.vll; e T R -
Ll e 3. 4.

Lot
m. chhni;ulgAssislunt b 113,249 approx. General Central Scrvice. Group Rs. 4,500-125-7,000. »

;? As on 31:—%5_98 ‘C Non-Gazetted. Non- :

i ”'§u bject ;t(p!_-s\':u‘iu- Ministerial. ,

1 Ttion’dependent
on workload.

~e

e e e T £ 55

»

'
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Y6, i fIATT 1920 (Fart TSk, 3(i;
“‘Whether:selection by merit-or  Age limit for direct recruity Whether bensfit of added year
selection-cum'seniority of non- Ry of service is admissible  under
" _sclection post Bl Rule 30 of the Central *Civil
o ' Peasion Rules, (972
e L . - W S

-

Not applicable

Between 18 and 27 years,
(Refuxable tor deparimental candidates upto 40
)éefgi:(g!fin respect of general candidates and |
qptpﬁkS in respect of, Scheduled Caste/Sche-
d lﬂlé,qfi’rribc candidates in accordance with 3
in§thictions or orders issucd by the Central
Gb.Yt%rlllIICI1t. The upper age limit is also

“Not, Applicabls

v~rclnx:iblc by three years in respect of Other !
P Backward Class candidates). !
Note 4 | | ,
A i ' The cvi"ug':ial date for determining the age limit o 4 .
o slln'ql'.l,:',#vc the closing date of receipt of nppli-
Lg’l!‘ol:‘s from candidates in India (and not the
- ¢ Q‘S%V date preseribed for those in Assam, S
Nhjpatnd, Meghalaya, Arunachal Pradesh, ¢ '
l\{‘ljf{,o'{mn. Munipur, Tripura, Sikkim, Ladakh _ !
l Ivisﬁ'fm ol Jummu and Kashmir Stute, . '
Luhat and Spiti District and Pangi sub di- '
vision.of Chamba District of; Flimcahal Pra- "
- sdesh,- Andaman and Nicobar Islands or |
R Lakshadweep). _
, B L I R
o A S S —— e+ e e e
. Educational and other.qualification required for direct Whether age nnd educational Period of probayjon,
' .Tecruits - : o 3-"f?i§ qualifications prescribed for if any
0 BRI R T ; g : dircct recruits will apply in the
. R P casc of promotees e
. e e e e —— - -
8. R 9 10
- Three years: Engineering Diploma in Telecommunications No Two years
S . . Engineering/Electronics Engineering/Electrical Engineer- s
e " “ing/Radio’ Enginecring/Computer Engineering/Instru- -
. incnt.,chl).nology or ils equivalent from'a recognised
“ ~institution. - ' L '
. L R K
Method of recruitment, fthlhcr by dircc;‘fl’ In case of recruitment by promolion/dcpulation/absorplion; 4
recruitment or by promotion or by dcnuln,t"ién/ grades from which promotion/deputationfabsorption to be made
: absorption and percentage of vacancics to b i
, filled by varjous-methods : ‘:,.,ﬂ i
ifigl
By absorption/promotion failing which ijﬁ By absorption/promotion from amongst the following categories
Dircct recruitment - pE: of ofticials. . : .
Category-1 through Walk-in
' RN . (1) Phone Inspectors/Transmission Assistants/Wircless  Opera- .
12. tors/Auto Exchange Assistants . 5
T S FH - o e -
g }'t ;
L L i
‘ ; n N 4
. ‘ - b e AL .
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shall be as specifigd in columns 5 (o

14 of the said
Schedule. '

4. Disqualification.-—No  person,—--

(a) who has cntered into or contracled a marti-
age with a person
or

t : ’ vy

\
, . . I

who, having a spousc living, has  entered

into or contractcd marriage with any pcw

(b)

having a spouse living,

the Territorizl ArmyiSig
Territorial Army Act. 19
rules made thercunder.

7. Fower to relax.—W
is of the opinion that it
1o do, it may, by order,

respect of any class o

8. Saving.—Nothing |i

writing, relax any of the

. ?@ |
LN %)
4 r 1 o . . . - oy ' . ’ v
[t Hl—w® 3 (1)] . PR G 1TE L TTT G 000urT 17,1920 \
-~ MINISTRY. OF COMMUNICATIONS personal law applicable to such person v > i
. : parly toihe marrage and that ‘there are Wthel
A (Department of Telecommunicatians y grounds for so doing, exempt any person rong,
. C Ty operation of this rule. - AW
New Delbi, the 25t January, 19997 : ) . -
N a M i | 2. Bond and  tiatnmng—

"G.S.R. 42.—In exercise  of the powers - Cuil- 3 . . : I
ferred by the proviso o article 309 of the Constitu- (iy Alb candrdates ‘pl\\}l.\‘lm.li\n}' re;‘\umd 9
tion and in supersession of the Telecom Technical against {he vacanees for dircet recrmtnient
‘Assistant  Recruitment Ruldes, 1991, l||C;llt;El’;'JLj.\'idClll shall exacute o Boud for :\_pcuud.ol tive
liercby makes lllQ}(}ﬁﬂ.f&)“UWhIg rules!  repilagihe the years from the date ol l'h.cu' appointment
method of recruitipent o the postliol Telgd pﬂ‘lcch- j hs: Telecom ‘Leclinical Assistont in the pro-
1iica). Assistant irj{li‘l_c Department’; bf 'ngt’;&;s;wnuni- forma as may be specified by the Dcpart-

* cations, .namely i H -_f_;.u{?ﬁ ,”t ment.
. X - N AR e h 1l
(I . ! I!' 3 !r| 1 Tt .. . . .
' i IRE N The candidates [selecte painst  the
- " 1. Short title and'commencement.— (1) l;, rules, (ii) [iih'c'c Cd-’]cl:ilr‘h"t‘:x?cnsttfolc:l('{ l())?“\‘l(?g:(}.llcsst u}1:1
may be called the! Telecom Technical Assistant Re-! direet rectiiti quote ‘ cs and
“cruitment Rules, $1998 - R departmental pi i‘mohon. quota of vacancies
' T shall, before thcrr appointment as Tclecom
r . i i 'l‘cclmical’Assislum, shall undergo the pres-

‘ . (2) They 5'_111“ come Inte ‘U'}‘C on Ql\‘- daic cribed training duccessfully as per the train-

of their publication in the Ofticial Gazelte. ing plan laid down by the Department.
:-ﬁa;,‘.: . . oy "\ | .

])‘2. Nﬁl‘nbcr Og bi’ l!s'l] CI"SS.”;C““em 'z‘m ‘Hﬂ"ﬁk’ ol (iii) During the pericd of training. the direet ve-

ay.~—Thc numbgiiolr he said posy, ity gligtiiication it Telee eclini " .
and the scalz of By’ attached thereto sh"l"lzt"fn' | cruit Ielecom lL‘Ll)l\lc_all Assistant will be
cified i "‘lvlm """yl‘ 1 f(S l L!-‘]‘ ) “‘-J'!,,;:!Qlﬁ‘ s”.p entitled to stipepd (raining allowance) —as

T ¢ -NC C ¢ / i 3 . : .

rules 1 ComnS, 'i’;é o 4 of Schedjic anniELE0 ncse decided Ly the Depaitment from time 10

‘ " $al H RE ‘ time
b ! bt ime.
R : R EL? i )

ot 3. ]—\chumd (])i"?ép;'}ll|;n1011!, age limit, gualifications, 6. Service under Territorial Army|Signal Unit.—
9.‘-;:—;.10 dmC‘}‘]"S‘l.j{".' “f‘fil”'t""cf"y."gc l““,'_f;’.“\““l'“j All candidates  (both | divect reeruit and depart-
cations and othcimatiers selating’ to the said - post mentaly shall, if so reguired. be Jiable to serve

yal units as provided in the
48 (56 of 1948) and the

herz thie Central Government
is nccessary or expedicnt o
for reasons to be recorded in
provisions of thesc rulcs in
category of persons.

n these rules shall affect re-

sion, cervations. relaxation of age limit and other conces-
dons  required  to be [provided for the Scheduled
shall be cligible for appointment to the said post : Castes, Scheduled Tribes, Other Backward Classes.
- Ex-servicemen and othdr speciatl categorics of persons
Provided that the  Central - Government may., if i necordance with the orders issued Ty the Ceotral
satisficd that such marriape is permissible under the Government from timg to time in tiis regard.
4 . SCHEDULE
Loy cilk
b o ;
: §| o b ',',:
I it 5 . . .
\ -+ Number of'posts Classification Scale ol’\@ﬂy : .
Coh i R
Lo
P 3. 4.
L ‘
R -
Id13,249* approx: General Central Seevice, Group  Rs. 4,500-125-7,000.

¢ As on 317}}':'\98 J’
i Subject g varia-
* tion depindent
on \'vork‘loz\d‘,.

'

‘' Non-Gazetted. Non-
Ministerial.
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- f,‘f{’f; 2) Gloup C cmplo;cc\ boruc on regular e\tabhﬁhmcnt of :
: y,‘f',ii-'; Telecom., Engincering wing of the department and possessing
A a-minimum: qualification of 3 years Cngineering Diploma
. , ,’ in Telecommunications Engineering/EBlectronics Engincering”’
s Radio [ nuuu,lm"‘Comput"r’l ngineering: Instrument Tech-
! nology  or ils cquivaleni from any  Technjeal lustitute
) recognised by the Central Government after 10 Standard,
(1) Technicians who have 1042 qualifications or cquivalent
qualifications,
"#(4) Technicians holding 2 years ITI Diploma certificate after,
matriculation,
Category-11 through Qualifying screening test
(1) Technicians other than the Technicians covered by. sub-
R categories (2), (3) and (4) of caoeaory 1.
(2) Telecom, Mechanics with 5 vears of regular service in the
grade,
' S |
| , Cﬂtcgory HT through' competitive  examination
: (1) Senior Tc!ccom Operating Assistants,
" - "
_;,"1 (2) Telecom Opcn.l!mg Am\l.ml\
(3 Telecom Mechaniv,
Note 1,
: _ I The vacancies shall first be filled by g.\lld%d[u.s of cate-
. - gory-1 through walk-jn. The unfiiled vacancies afler
N ' providing for Category T candidates shall be filled by
. candidates of category II through qualifving screcning
test.  After providing for qualifying screening  test
K ! category candidates, {je remaining unfijled vacancies
o shall be filled tlnou“h competitive examination and if
e o the vacancies stjll remain unfilled, the same would be
e i filled by dircct recruitment.  Select Jig for purpose of
A : ' training will be prcp‘lrcd as per note 2,
Note 2.
The select list shall pe prepared  for the 'purpose or
training  befope .ll\smpnun/plOmouonm the following
order . .
(i) Oficials belonging (o senjor cadre would e placed
enbloe above  (hose placed in (e unnm cadre,
5 s without upsetting the C\NmL \cmom\' in’ their
. e , respective cadres,
‘; ! ,: : (.. T, Cag e
! - : ). The Sentority among the cadres having equivalent
i , pay scale would be determined on the basis of
. Lo i "
, R length of service in the respective  grade without
: s 1' -upsetting the existing mtﬂr-se-scmorit_\' in the res-
: i pective cadre.
- | Note 3. ,
1 H -
; Telecom Technical ASSIStant (TTA) will bo Secondary
| , Switching Area cadre the unit of recruitment  <hal)
, _ i be the respective Sceondary Switching  Area (SSA),
SO AL B e and the regular service rendered i such SSA shall be
e I - taken into considera: Hon,
_— &\-h_____m___... ———— s - —— e e -
(i ot 9"
v [ 34
i
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Whether:selection by merit-or

Age
selection-ciin seniority or non-

(Rclu‘,\;:‘ghlc for de
yedrdfin respect of
UptpiHs in respect

instrictions or orders
ot
quqgnmcnt. The u

i
Aty
Noteta

/-‘J'\m' G, i959/MAGHA 17. |

imit for direct recruits

Parimental candidares upto {0
general candidates and

! of, Schedujed Caste/Sche-
dulh,: !‘. Tribe candidates in accordance with
issucd by the Central
bper age limit is ajso y
“relaxgble by three ifears in respect of Qther o
Backﬁvurd Class cu;ndidalcs).

¢ 1

020

R T e

Whether benefit of add&d

year
Ny l ol service is adn¥idxible under
,"sclection post il ‘ Rule 30 of the Central *Civil
: P s i Pension Rules, 1972
©oy ooy ) . ¢ f | O 7
e e e L . . ey . . . . ———— e e .
.'~N()l;/\ppllmll)lo’ Between 18 nnd 27 years.

Not applicable

. o9
[FART II~SEC: 3(’i)'

The crucial date for dclcrmining the age limit o 2 .
s!nqumlpc the closing|date of receipt of appli- !
L‘-p"!'!("):{l s from candidates in India (tnd not the
closing date prcscri}bcd for those in Assam, . s Z
. ;glg(_x nnd, f\f!cghzllzp’:l, Arunachal Pradesh, r ' ’
szo'{mn. Manipur{ Tripura, Sikkim, Ladakh ‘ b
D;ivis'(.:.c‘)n ol"Jammu and Kashmir State, ' 1
Lahauw!l and Spiti District and Pangi sub di- .
vision. of Chamba District of. Himecahal pPra- i
~desh, Andaman and Nicobar Islands o . b
Lakshadweep). ’“l!
? ' .- _-‘”' a et } Cem e e e e ey i \
S TS S SR T T e
+Educational and other.qualification required for direct | Whether age and ¢ducational Period of proba;jon,
-Tecruits ... o ' 7"?;*;;; qualifications prescribed for il any
B o direct recruits will apply in the §
' } casc of promotees s I
—— b RO T e e e e e - ———
8 i | K 10 i
T e e e T g e—e e e
Three years-Engineering Diploma jn Telecommunications No Two years ,
- '.\Engineering/Electronics Engineering/Electrica] Engineei‘- o R
’ "ing/Radio'Enginccring/Computer Engineering/Instru- ! N
'mcntﬁchhnology or its equivalent from'a recognised ’ T
-+ nstitution,. -
o
‘T‘ . . L . y . . . . B ) '
Method of recruitment, ‘Whether by dxrecjg’ In case! of recruitment by promotlon/dcputatmn/absorpnon; v
recruitment or by promotjon or by dcputa:t'tign/ grades from which promotion/dcpulation/absorption to be made 4

absorption and percentage of vacancies to‘g!:gg;
filled by various methods !

[

I

i

12

' . ,ﬁ‘! '
By absorption/promotion failing which Ly #

¥
v

. f DA b
Dirccet recruitment Bl of oflicials.
ook
i et

By absorption/promotion from

Category-I through Walk-in ’

(1) Phone Inspectors/ Transmission Assistants/Wircless
tors/Auto Exchange Assistants

amongst the following categorics

1

e e e o
1y,

4 [ L NS s»”ll
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v
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o Nate 4. The \Lm(,nlv on .\ppmnln.un of candidates in the
E '\: cadre ol ‘Telecom Technical  Assistant shall be st

mined on the basis of post training marks,

R — ] .

i — S

' If'a Dcpaxtmcnldl Promptit F its composition Circumstances in which UPSC is

i _ to be consulted in  making

i
i
H 2111 .

N BB : recruttment
l

il | ‘ Y

pGroup ' Departmental P10mot10n Commiltee coumstmg of the following Not applicable
offiecrs {— , Do
1.--One Officer not bclowflhc rank of Divisional Lngf !c or. —Chairman
|8 }|
2 Two officers not bclt?w the rank of Sub- Dlvmon'vsll'[]ngmccr——'\/Icmbcnq
i Al |-t 1!' _ » ,
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